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FINAL ACT OF THE UNITED NATIONS
CONFERENCE ON ROAD AND MOTOR
TRANSPORT

1. The United Nations Conference on Road and Motor
Transport was convened by the Secretary-General of the
United Nations in accordance with resolution 147 B (VII)
adopted by the Economic :and Social Council on 28 August
1948. This resolution read as follows:

“The Economic and Social Council
“Instructs the Secretary-General:

“1. To convene a Conference of Governments, not later
than August 1949, with the object of concluding a new
world-wide Convention on Road and Motor Transport, the
two world-wide Conventions of 1926, namely:

“(a) International Convention relating to Road Traffic,

*(b) International Convention relating to Motor Traffic,

and the subsequent Convention of 1931 on the Unification
of Road Signals, being obsolete. The draft text of the Inland
Transpert Committee of the Economic Commission for
Europe, resulting from a study by this Committee, and the
text of the 1943 Convention on the Regulation of Inter-
American Automotive Traffic, inter alia, will serve as
working-papers for the Conference;

“2. To request the Economic Commission for Europe to
have the draft text referred to above completed and for-
warded to the Secretary-General as soon as practicable;

“3. To invite the other regional commissions to submit
any reports which they may desire on this subject;

“4. To circulate the above-mentioned texts to all the
Governments invited to the Conference;

“5. To draw up a provisional ;gerida for the Conference;

“6. (@) To invite to participate in- the Conference all
States Members of the United Nations at the time of the
convening of the Conference, and also the States not Mem-
bers of the United Nations which were invited to participate
in the United Nations Maritime Conference; and

(b) To request the Governments of the States invited to
give their delegates full powers to sign, subject to ratification,
such Convention as may be concluded at the Conference;

“7. To invite the specialized agencies, inter-governmental
organizations and international organizations in this field,
as may be appropriate, to send observers to the Conference;

“Decides that the right to vote at the Conference may be
exercised by all States Members of the United Nations and
those States not Members which are invited under para-
graph 6 (a) above, and which are parties to any of the
Conventions cited in paragraph 1 above.”

ACTE FINAL DE LA CONFERENCE DES
NATIONS UNIES SUR LES TRANSPORTS
ROUTIERS ET LES TRANSPORTS AUTO-
MOBILES

1. La Conférence des Nations Unies sur les transports
routiers et les transports automobiles a été convoquée par le
Secrétaire général des Nations Unies, conformément a la
résolution 147 B (VII) adoptée par le Conseil économique
et social le 28 aoiit 1948. Le texte de cette résolution est
le suivant:

“Le Conseil économique et social
“Charge le Secrétaire général:

“l. De convoquer, au plus tard en aoiit 1949, une con-
férence intergouvernementale a Deffet de conclure une
nouvelle convention mondiale des transports routiers et des
transports automobiles, les deux Conventions mondiales de
1926, a savoir:

“a) La Convention internationale relative a la circulation
routiére,
“b) La Convention internationale relative a la circulation
automobile,
et la Convention subséquente de 1931 sur 'unificaon de
la signalisation routiére ne répondant plus aux exigences
actuelles. Le projet de texte élaboré par le Comité des trans-
ports intérieurs de la Commission économique pour I’Europe,
a la suite de ’étude entreprise par ce Comité, et le texte de
la Convention de 1943 sur la réglementation de la circula-
tion automobile interaméricaine serviront notamment de
documents de travail a cette Conférence;

“2. De prier la Commission économique pour I'Europe
d’assurer aussitdt que possible I’achévement du projet de
texte mentionné ci-dessus et son envoi au Secrétaire général;

“3. D’inviter les autres commissions régionales a présen-
ter, en cette matiére, des rapports si elles le désirent;

“4. De distribuer les textes mentionnés ci-dessus a tous
les Gouvernements invités a la Conférence;

“5. D’établir un ordre du jour provisoire de la Conférence;

“6. @) D’inviter a participer & la Conférence tous les
Ftats qui seront Membres des Nations Unies au moment de
la convocation de ladite Conférence, ainsi que les Etats qui,
sans étre Membres des Nations Unies, ont £té invités a parti-
ciper a la Conférence maritime des Nations Unies; et

“b) De prier les Gouvernements des Etats invités de
conférer les pleins pouvoirs a leurs délégués de sorte que
ceux-ci soient en mesure de signer, sous réserve de ratifica-
tion ultérieure, la Convention qui pourrait étre adoptée par
la Conférence;

“7. D’inviter, dans la mesure ou il l’estimera opportun,
les institutions spécialisées, les organisations intergouverne-
mentales et les organisations internationales dont la com-
pétence s’étend a ce domaine, 3 envoyer des observateurs a
la Conférence;

“Décide que le droit de vote a cette Conférence pourra
étre exercé par tous les Etats Membres des Nations Unies,
ainsi que par les Etats non membres, invités en vertu du
paragraphe 6 a) ci-dessus, qui cnt adhéré a I’'une quelconque
des Conventions citées ci-dessus au paragraphe 1.”
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2. The United Nations Conference on Road and Motor
Transport met at Geneva, from 23 August 1949 to 19 Sep-
tember 1949,

The Governments of the following States were represented
at the Conference by delegations:

Austria Luxembourg
Belgium Netherlands
Bulgaria Nicaragua
Chile Norway
Czechoslovakia Philippines
Denmark Poland
Dominican Sweden
Republic Switzerland
Egypt Thailand
France Union of South
Guatemala Africa
India United States of
Iran America
Israel United Kingdom
Ttaly Yugoslavia
Lebanon

The Governments of the following States had observers
at the Conference:

Australia Ecuador
Brazil Mexico
Canada Turkey

The following organizations were represented by
observers:

A. Inter-governmental organizations:
International Labour Organisation

Interim Commission of the International Trade Organization

International Institute for the Unification of Private Law

B. Non-governmental organizations:
International Chamber of Commerce
International Transport Workers’ Federation
International Organization for Standardization
International Road Transport Union

Permanent International Bureau of Motor Manufacturers

Comité général de P'Alliance Internationale de tourisme et
de la Fédération internationale de I’automobile

League of Red Cross Societies
Inter-American Federation of Automobile Clubs.

3. The Conference had before it and used as a basis
for discussion the draft Convention prepared by the Inland
Transport Committee of the Economic Commission for
Europe and the 1943 Convention on the Regulatlon of
Inter-American Automotive Trafhc.

4. On the basis of its deliberations, as recorded in the
summary records of the respective committees and of the
plenary meetings, the Conference prepared and opened for
signature a Conventiori on Road Traffic.

5. In addition, the Conference prepared and opened for
signature a Protocol on Road Signs and Signals.

6. The Conference further prepared and opened for sig-
nature a Protocol on the interpretation of chapter 'VII with

2. La Conférence des Nations Unies sur les transports
routiers et les transports automobiles s’est tenue a Genéve,
‘du 23 aoiit 1949 au 19 septembre 1949. .

Les Gouvernements des Etats ci-aprés désignés étaient
représentés a la Conférence par des délégations:

Autriche Italie

Belgique Liban

Bulgarie Luxembourg

Chili Nicaragua

Danemark Norvége

République Pays-Bas

Dominicaine Philippines

Egypte Pologne

Etats-Unis Royaume-Uni
"d’Amérique Suéde

France Suisse

Guatemala Thailande

Inde Union Sud-Africaine

Iran Tchécoslovaquie

Israél Yougoslavie

Les Gouvernements des Etats suivants étaient représentés
a la Conférence par des observateurs:

Australie ] Equateur
Brésil Mexique
Canada Turquie

Les organisations suivantes étaient représentées a la Con-
férence par des observateurs:

A. Organisations intergouvernementales:

Organisation internationale du Travail
Commission intérimaire de 1’Organisation internationale du
commerce

Institut international pour 'unification du droit privé

B. Organisations non gouvernementales:

Chambre de commerce internationale

Fédération internationale des ouvriers du transport

Organisation internationale de normalisation

Union internationale des transports routiers

Bureau permanent international des constructeurs d’auto-
mobiles

Comité général de I’Alliance internationale de tourisme et
de la I'édération internationale de 'automobile

Ligue des Sociétés de la Croix-Rouge

Inter-American Federation of Automobile Clubs.

3. La Conférence était sdisie du projet de Convention pré-
paré par le Comité des transports intérieurs de la Commis-
sion économique pour ’Europe et de la Convention de 1943
sur la réglementation de la circulation automobile inter-
américaine, et s’en est servie comme base de discussion.

4. Compte tenu des délibérations de la Conférence telles
qu’elles sont rapportées dars les comptes rendus des comités
respectifs ainsi que dans ceux des séances pléniéres, la
Conférence a élaboré et a ouvert a signature une Convention
sur la circulation routiére.

5. En outre, la Conférence a élaboré et a ouvert a signa-
ture un Protocole relatif a la signalisation routiére.

6. Enfin, la Conférence a élaboré et a ouvert a signature
et acceptation un Protocole d’interprétation du chapitre VII,
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respect to the accession to the Convention of countries or
territories at present occupied.

7. In the course of its work the Conference reached certain
other decisions, which are hereby placed on record:

(a)

(%)

(¢)

(d)

(e)

62

(g)

(k)

A resolution on the subject of International Tests
in connexion with the Establishment of Acceptable
Standards for the Illumination of Motor Car Passing
Lights, the text of which is appended hereto}

A resolution on Periodical Statements on Amend-
ments to the Convention on Road Traflic, the text of
which is appended hereto;

A resolution on Further Problems relating to Inter-
national Road Transport, the text of which is appended
hereto;

That there would be no objection to a reservation by the
United Kingdom in respect of article 26 of the Conven-
tion on Road Traffic, in the following terms:

That cycles in international traffic admitted to the
United Kingdom of Great Britain and Northern Ireland
shall, from nightfall and during the night or whenever
atmospheric conditions render it necessary, show only
a white light to the front, and show to the rear a red
light, a red reflex reflector and a white surface in ac-
cordance with the domestic legislation of the United
Kingdom;

That there would be no objection to a reservation by
Sweden and by Norway in respect of paragraph 5 of
article 15 of the Protocol on Road Signs and Signals,
to the following effect:

That the use of the Saint Andrew’s Cross at level-
crossings with gates shall be permitted in Sweden and
in Norway;

That there would be no objection to a reservation by
Austria in respect of paragraph 1 of article 45 of the
Protocol on Road Signs and Signals to the following
effect:

That the signs for the special identification of routes
in Austria may be either rectangular or circular in
shape;

Having in mind that the Convention on Road Traffic
signed at Geneva on 19 September 1949, is, inter alia,
intended to supersede the 1943 Convention on the
Regulation of Inter-American Automotive Traffic, the
Conference decided that the Secretary-General of the
United Nations should be requested to have established
an authoritative Spanish translation of the Convention
on Road Traffic, and to add it to the English and French
texts when transmitting certified copies thereof to the
Governments in accordance with article 35 of the
Convention;

The Conference took into account the fact that it
was not possible to reach an agreement now on a world-
wide uniform system of road signs and signals which
would be acceptable to all the countries concerned, and
decided, therefore, to establish the Protocol mentioned
under paragraph 5 above, including a set of signs and
signals, for signature or accession by those countries
which might desire to become party to it.

However, in view of the general desire to arrive at a
later stage at the establishment of a common world-
wide system of road signs and signals, the Conference
was of the opinion that it would be desirable for the
Economic and Social Council to entrust the Transport

en ce -qui concerne I'adhésion, a la Convention, des pays et
des territoires actuellement occupés.

7. Au cours de ses travaux, la Conférence a pris d’autres

décisions enregistrées ci-dessous:

a)

b)

c)

d)

e)

H

g)

k)
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Résolution au sujet d’essais’ internationaux concernant
’établissement de normes acceptables pour I'éclairage
des feux-croisement des automobiles, dont le texte est
ci-joint;

Résolution relative a la récapitulation périodique des
ameridements & la Convention sur la circulation routiére,
dont le texte est ci-joint;

Résolution relative & d’autres problémes concernant les
transports routiers internationaux, dont le texte est
ci-joint; ‘ o

Admission d’une réserve faite par le Royaume-Uni sur
Particle 26 de la Convention sur la circulation routiére,
et formulée comme suit:

Les cycles admis dans le Royaume-Uni de Grande-
Bretagne et d’Irlande du Nord, en circulation interna-
tionale, doivent, dés la tombée du jour, pendant la nuit,
et lorsque les circonstances atmosphériques I’exigent,
étre pourvus, conformément a la législation nationale du
Royaume-Uni, d'un feu blanc dirigé vers 'avant, d’un
feu et d’'un catadioptre rouges dirigés vers l'arriére,
ainsi que d’une surface blanche;

Admission d’une réserve faite par la Suéde et la Norvége
sur le paragraphe 5 de 1’Article 15 du Protocole relatif
a la signalisation routiére, et formulée comme suit:

L'usage de la Croix de Saint-André aux passages a
niveau avec barriéres sera admis en Suéde et en Norvege;

Admission d’une réserve faite par I’Autriche sur le para-
graphe 1 de I'article 45 du Protocole relatif a la signa-
lisation routiére, et formulée comme suit:

\

Les signaux d’identification particuliére des routes
pourront avoir, en Autriche, la forme d’un rectangle ou
d’un cercle;

Tenant compte du fait que la Convention sur la circula-
tion routiére signée a Genéve le 19 septembre 1949 doit,
entre autres, remplacer la Convention de 1943 sur la
réglementation de la circulation automobile interaméri-
caine, la Conférence a décidé d’inviter le Secrétaire
général des Nations Unies & faire établir une traduction
espagnole autorisée de la Convention sur la circulation
routiére, et a la joindre aux textes frangais et anglais,
lorsqu’il en transmettra des copies certifiées conformes
aux Gouvernements, conformément aux dispositions de
Particle 35 de la Convention;

La Conférence a constaté qu’il n’était pas possible d’abou-
tir actuellement & un accord sur un systéme uniforme
mondial de signalisation routiére pouvant étre accepté
par tous les pays intéressés. Elle a décidé, en conséquence,
d’élaborer le Protocole mentionné au paragraphe 5 ci-
dessus, comportant une série de signaux et de l'ouvrir
a la signature ou & l'adhésion des pays désireux de
devenir parties a ce Protocole.

Toutefois, en raison du désir unanime de parvenir
ultérieurement a établir un systéme mondial uniforme
de signalisation routiére, la Conférence a estimé qu’il
serait souhaitable que le Conseil économique et social
chargeit la Commission des transports et des communica-



ana Communications Commission with the task of re-
viewing the matter further with the assistance of such
experts as might be needed, and of advising the
Council on the further steps which should be taken sub-
sequently to reach such a world-wide agreement on a
uniform system.

IN WITNESS WHEREOF the undersigned representatives
have signed this Final Act.

DoNE at Geneva this nineteénth day of September one
thousand nine hundred and forty-nine in a single copy
in the English and French languages, both texts authentic.
The original will be deposited with the Secretary-General
of the United Nations who will send certified copies to each
of the Governments invited to send representatives to the
Conference.

tions d’examiner & nouveau la question, avec Iassistance
des experts qui seraient nécessaires, et de donner son
avis au Conseil au sujet des autres mesures qu'il y
aurait lieu de prendre dans la suite afin d’arriver a
I’'accord mondial dont il s’agit sur un systéme mondial
uniforme de signalisation routiére.

EN Foi DE QUOI les représentants soussignés ont signé le
présent Acte final.

Fair a Genéve, ce dix-neuf septembre mil neuf cent qua-
rante-neuf, en un seul original en langues anglaise et
frangaise, chaque texte faisant également foi. Le texte ori-
ginal sera déposé entre les mains du Secrétaire général des
Nations Unies qui en enverra des copies certifiées conformes
a chacun des Gouvernements invités a se faire représenter a
la Conférence.
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RESOLUTION ON THE SUBJECT OF INTERNA-
TIONAL TESTS IN CONNEXION WITH THE ES-
TABLISHMENT OF ACCEPTABLE STANDARDS
FOR THE ILLUMINATION OF MOTOR CAR
PASSING LIGHTS

The United Nations Conference on Road and Motor
Transport,

Noting that the Working Party on Traffic Conditions of
the Economic Commission for Europe when preparing, in
accordance with the request of the Economic and Social
Council, the draft Provisions for Insertion in a Convention
on Road and Motor Transport, had invited the International
Organization for Standardization to submit draft provisions
for the lighting of vehicles and for passing lights in particu-
lar, a question that ISO is studying in conjunction with the
International Commission on Illumination (ICI),

After taking cognizance of the letter dated 29 July 1949
from the Chairman of the Netherlands National Committee
of ICI to the Secretary-General of 1SO, informing him that
the Netherlands National Committee was prepared to carry
out as from 26 September 1949 a series of comparative tests
on motor car driving lights,

Seeing that neither ICI nor ISO is in a position to defray
the out of pocket expenses of these tests which are estimated
at 18,000 florins,

Recognizes that it is essential that these comparative
tests be carried out within the shortest possible time limit
with a view to a world agreement on provisions for motor
car passing lights;

And accordingly recommends that the United Nations
take the necessary measures to enable ICI to carry out the
tests and communicate the results to the Secretary-General
of the United Nations for transmission to the Governments
invited to attend the United Nations Conference on Road and
Motor Transport.

RESOLUTION AU SUJET D’ESSAIS INTERNATIO-
NAUX CONCERNANT L’ETABLISSEMENT DE
NORMES ACCEPTABLES POUR L’ECLAIRAGE
DES FEUX-CROISEMENT DES AUTOMOBILES

La Conférence des Nations Unies sur les transports rou-
tiers et les transports automobiles,

Ayant noté que le Groupe de travail de la circulation
routiére de la Commission économique pour I'Europe, au
moment ol il élaborait, sur la demande du Conseil écono-
mique et social, le projet de dispositions & insérer dans la
future Convention sur les transports routiers et les transports
automobiles, avait invité I'Organisation internationale de
normalisation & lui soumettre des propositions pour les dis-
positions relatives i 1’éclairage des véhicules et spécialement
a celles des feux-croisement, question que I'ISO étudie en
collaboration avec la Commission internationale de I’éclairage

(IC1n),

Aprés avoir pris connaissance de la lettre datée du 29 juillet
1949 par laquelle le Président du Comité national néeslan-
dais de FICI inferme le Secrétaire général de I'ISO que le
Comité national hollandais est prét a entreprendre dés le
26 septembre 1949 une série d’essais comparatifs concernant
les projecteurs d’automobiles,

Etant donné que ni 'ICI ni 'ISO ne sont en mesure de
prendre & leur charge les frais de ces essais qui ont été
estimés a 18.000 florins,

Reconnait qu’il est indispensable que ces essais compara-
tifs soient entrepris dans le plus court délai, pour permetire
d’arriver & un accord mondial au sujet des dispositions
relatives aux feux-croisement d’automobiles;

Et recommande par conséquent que les Nations Unies
prennent les mesures nécessaires pour que I'FCI paisee pro-
céder aux essais et communiquer les résultats aw Seerétaire
général des Nations Unies, pour qu'il puisse les transmettre
aux Gouvernements qui ont été invités & la Conférence des
Nations Unies sur les transports routiers et les transports
automobiles.

RESOLUTION ON PERIODICAL STATEMENTS ON
AMENDMENTS TO THE CONVENTION ON ROAD
TRAFFIC

The United Nations Conference on Road and Motor

Transport,

Considering that the solution adopted with regard to the
procedure for amending the Convention on Road Traffic
and the annexes thereto may, after some years, give rise
to a situation in which States parties to the Convention
would be severally bound by differing texts,

RESOLUTION RELATIVE A LA RECAPITULATION
PERIODIQUE DES AMENDEMENTS A LA CON-
VENTION SUR LA CIRCULATION ROUTIERE

La Conférence des Nations Unies sur les transports rou-
tiers et les transports automobiles,

Considérant que, par suite de la solution admise en ce
qui concerne la procédure d’amendement de la Convention
sur la circulation routiére et de ses annexes, au bout d’un
certain nombre d’années on pourra se trouver devant une
situation dans laquelle les Etats parties 4 la Comvention
seraient liés par plusieurs systémes différents de textes,
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With a view to keeping States accurately informed of the

obligations arising for the various Contracting Parties:

from the adoption or rejection of a given amendment to the
Convention and the annexes thereto,

Requests the Secretary-General to transmit to the Con-
tracting States, whenever it is deemed necessary and in any
case three years after the entry into force of the Convention,
a Statement of the original and amended provisions which
are applicable to the various Contracting States at the time
of notification.

RESOLUTION ON FURTHER PROBLEMS RELAT-
ING TO INTERNATIONAL ROAD TRANSPORT

The United Nations Conference on Road and Motor
Transport, '

(a) Considering the work that has already been done, is in
progress and may be undertaken in future under the auspices
of the Economic Commission for Europe and similar bodies,

Recommends that the Transport and Communications
Commission review periodically the progress of this work
and any other developments concerning international road
transport and on the basis of these reviews advise the Eco-
nomic and Social Council on what further international
action is desirable whether by Conference or otherwise, and

(b) Considering the statement made by the representa.
tive of the Comité général de I Alliance internationale de
tourisme et de la Fédération internationale de I'automobile
about the desirability of securing a wider adherence to the
draft International Customs Convention on Touring, pre-
pared under the auspices of the Economic Commission for
Europe, '

Regquests the Secretary-General to bring to the notice of
States the additional Protocol to the Agreement providing
for the Provisional Application of the Draft International
Customs Conventions on Touring, on Commercial Road
Vehicles and on the International Transport of Goods by
Road, signed at Geneva on 16 June 1949.

En vue de faciliter aux Etats la connaissance exacte des

.. obligations qui résultent pour les différentes parties con-

tractantes de ’adoption ou du rejet de tel ou tel amendement
a la Convention et a ses annexes,

Invite le Secrétaire général & notifier aux Etats contrac-
tants chaque fois que cela paraitra nécessaire et en tout cas
trois ans aprés l'entrée en vigueur de la Convention, un
état récapitulatif des dispositions originales et amendées qui,
au moment de la notification, seront en vigueur a ’égard
des différents Etats contractants,

RESOLUTION RELATIVE A D’AUTRES PRO-
BLEMES CONCERNANT LES TRANSPORTS
ROUTIERS INTERNATIONAUX

La Conférence des Nations Unies sur les transports rou-
tiers et les transports automobiles,

a) Considérant que les travaux déja entrepris sont en
bonne voie et pourront étre poursuivis ultérieurement sous
Pégide de la Commission économique pour I'’Europe et
d’autres organismes,

Recommande que la Commission des transports et com-
munications examine de temps a autre I’état d’avancement
de ces travaux ainsi que l'évolution de la situation en
matiére de transports routiers internationaux, et que, d’aprés
les résultats de ces examens, elle indique au Conseil écono-
mique et social les mesures qu’il lui parait souhaitable de
prendre, soit par la voie d’une conférence, soit par tout
autre moyen, et

b) Considérant la déclaration faite par le représentant du
Comité général de I’Alliance internationale de tourisme et
de la Fédération internationale de I'automobile sur I'intérét
qu’il y aurait a ce que les Etats adhérent plus largement au
Projet de Convention internationale douaniére sur le tou-
risme, élaboré sous les auspices de la Commission écono-
mique pour IEurope,

Invite le Secrétaire général a porter a I'attention des Etats
le Protocole additionnel & P'Accord visant i I'application
provisoire du Projet de Convention internationale douaniére
sur le tourisme, du Projet de Convention sur les transports
routiers commerciaux et du Projet de Convention sur le

transport international des marchandises par la route, signés
& Genéve le 16 juin 1949.
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UNITED NATIONS CONFERENCE ON ROAD
AND MOTOR TRANSPORT

CONVENTION ON ROAD TRAFFIC

The Contracting States, desirous of promoting the develop-
ment and safety of international road traffic by establishing
certain uniform rules,

Have agreed upon the following provisions:

Chapter I
GENERAL PROVISIONS

ARTICLE 1

1. Whilé reserving its ju‘risdiction over the use of its
own roads, each Contracting State agrees to the use of its
roads for international traffic under the conditions set out
in this Convention.

" 2. No Contra(:ting State shall be required to extend the
benefit of the provisions of this Convention to any moter
vehicle or trailer, or to any driver having remained within
its territory for a continuous period exceeding one year.

ARTICLE 2

1. The annexes to this Convention shall be considered as
integral parts of the Convention; it being understood,
however, that any State may on signature or ratification of,
or accession to, the Convention, or at any time thereafter, by
declaration exclude annexes 1 and 2 from its apphcatlon
of the Convention.

2. Any Contracting State may-at any time give notice
to the Secretary-General of the United Nations that it will
be bound, as from the date of the said notification, by
annexes 1 and 2 as excluded under the terms of paragraph 1
of this article.

ARTICLE 3

1. Measures which all the Contracting States or certain
of them may have agreed, or shall in the future agree, to
put into effect with a view to facilitating international road
trafic by simplifying customs, police, health or other re-
quirements will be regarded as being in conformity with
the object of this Convention.

2. (a) A bond or other form of security guaranteeing
payment of any import duties and import taxes which would,
in the absence of such security, be chargeable on the impor-
tation of any motor vehicle admitted to international traffic
may be required by any Contracting State.

(b) A Contracting State shall accept for the purposes of
this article the guarantee of an organization established in
its own territory affiliated to an international association
which has issued a valid international customs pass for the
motor vehicle (such as a carnet de passages en douane).

3. For the fulfilment of the .requirements provided for
in this Convention the Contracting States will endeavour
to keep open during the same hours customs offices and posts
next to each other on the same international road.

CONFERENCE DES NATIONS UNIES SUR LES
TRANSPORTS ROUTIERS ET LES TRANS-
PORTS AUTOMOBILES

CONVENTION SUR LA CIRCULATION ROUTIERE

Les Etats contractants, désireux de favoriser le développe-
ment de la circulation routiére internationale et d’en assurer
la sécurité, en établissant des régles uniformes & cet effet,

sont convenus des dispositions suivantes:

Chapitre premier
GENERALITES

ARTICLE PREMIER

1. Les Etats contractants, tout en conservant le droit de
réglementer I'usage de leurs routes, conviennent que lesdites
routes serviront & la circulation internatiorale dans les
condltlons prevues par la“présente Convention.

2. Les Etats contractants ne seront pas tenus d’accorder
le bénéfice des dispositions de la présente Convention aux
automobiles, remorques ou conducteurs qui seront restés
sans interruption sur leur territoire pendant une penode
dépassant un an.

ARTICLE 2

1. Les annexes a la présente Convention sont considérées
comme parties intégrantes de la Convention, étant entendu
toutefois que tout Etat pourra, au moment ou il signera ou
ratifiera la Convention, ou y adhérera, ou a tout autre
moment par la suite, déclarer qu’il exclut les annexes 1 et 2

de Papplication de la Convention.

2. Tout Etat pourra, a tout moment, notifier au Secrétaire
général des Nations Unies-qu’a dater de ladite notification,
il sera lié par les annexes 1 et 2 précédemment exclues par
lui conformément au paragraphe 1 du présent article.

ARTICLE 3

1. Les mesures que tous les Etats contractants ou certains
d’entre eux ont convenu ou conviendront a Pavenir de mettre
en vigueur en vue de faciliter la circulation’ routiére interna-
tionale, en simplifiant les formalités douaniéres, de police,
sanitaires ou autres, seront considérées comme conformes a
Pobjet de la présente Convention.

2. a) Tout Etat contractant pourra exiger le dépdt d’une
garantie pour assurer le paiement de tous droits ou taxes
d’entrée qui, en I'absence de cette garantie, seraient perqus
a I'importation de toute automobile admise & la circulation
internationale.

b) Les Etats contractants accepteront, pour I'application
du présent article, la garantie d’une organisation établie
sur leur propre territoire et affiliée & une association inter-
nationale avant délivré un titre douanier international valable
pour I'automobile (tel qu'un carnet de passages en douane).

3. En vue de ’accomplissement des formalités prévues par
la présente Convention, les Etats contractants s’efforceront
de faire coincider les heures d’ouverture des bureaux et des
postes de douanes - correspondants sur une méme route
internationale.
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ARTICLE 4

1. For the purpose of this Convention the folloWi'n'g‘l-:' ex:

pressions shall have the meanings hereby assigned to them:

“International traffic” means any traffic which crosses at
least one frontier;

“Road” means any way open to the public for the circu-
lation of vehicles;

“Carriageway” means that portion of a road normally
used by vehicular traffic;

“Lane” means -any one of the parts into which the car-
riageway is divisible, each sufficient in width for one moving
line of vehicles;

“Driver” means any person who drives a vehicle, includ-
ing cycles, or guides draught, pack or saddle animals or
herds or flocks on a road, or who is in actual physical
control of the same;

“Motor vehicle” means any self-propelled vehicle normally
used for the transport of persons or goods upon a road,
other than vehicles running on rails or connected to electric
conductors. Any State bound by annex 1 shall exclude from
this definition cycles fitted with an auxiliary engine of the
type described in that annex;

“Articulated vehicle” means any motor vehicle with a
trailer having no front axle and so attached that part of
the trailer is superimposed upon the motor vehicle and a
.substantial part of the weight of the trailer and of its load
is borne by the motor vehicle. Such a trailer shall be called a
“semi-trailer”;

“Trailer” means any vehicle designed to be drawn by a
motor -vehicle;

“Cycle” means any cycle not self-propelled. Any State
bound by annex 1 shall include in this definition cycles
fitted with an auxiliary engine of the type described in that
annex;

“Laden weight” of a vehicle means the weight of the
vehicle and its load when the vehicle is stationary and ready
for the road, and shall include the weight of the driver and
of any other persons carried for the time being;

" “Maximum load” means the weight of the load declared
permissible by the competent authority of the country of
registration of the vehicle;

“Permissible maximum weight” of a vehicle means the
weight of the vehicle and its maximum load when the vehicle
is ready for the road.

ARTICLE 5

This Convention is not to be taken as authorizing the
carriage of persons for hire or reward or the carriage of
goods other than the personal baggage of the occupants of
the vehicle; it being understood that .these matters and all
other matters not provided for- in this Convention remain
within the competence of domestic legislation, subject to
the apphcatlon of other relevant international conventions
or agreements.

ARTICLE 4

1. Pour I'application des dispositions de la présente
Convention:

Le terme “circulation internationale” désigne toute circu-
lation impliquant le franchissement d’une frontiére au moins;

Le terme “route” désigne toute voie pubhque ouverte a
la circulation des véhicules;

Le terme “chaussée” désigne la partie de la route normale-
ment utilisée pour la circulation des véhicules;

Le terme “voie” désigne I'une quelconque des subdivisions
de la chaussée, ayant une largeur suffisante pour permettre
la circulation d’une file de véhicules;

Le terme “conducteur” désigne toutes personnes qui assu-
ment la direction de véhicules, y compris les cycles, guident
des animaux de trait, de charge, de selle, des troupeaux sur
une route, ou qui en ont la maitrise effective;

Le terme “automobile” désigne tous véhicules pourvus
d’un dispositif mécanique de propulsion circulant sur la
route par leurs moyens propres, autres que ceux qui se
déplacent sur rails ou sont reliés a un conducteur électrique,
et servant normalement au transport de personnes ou de
marchandises. Tout Etat lié par l'annexe 1 exclura de
cette définition les cycles & moteur auxiliaire présentant les
caractéristiques qui sont déterminées dans ladite annexe;

Le terme “véhicule articulé” désigne toute automobile
suivie d’'une remorque sans essieu avant, accouplée de telle
maniére qu’une partie de la remorque repose sur le véhicule
tracteur et qu’une partie appréciable du poids de cette
remorque et de son chargement soit supportée par le tracteur.
Une telle remorque est dénommée “semi-remorque”;

Le terme “remorque” désigne tout véhicule destiné a
étre attelé & une automobile; ;

Le terme “cyclé” désigne tout cycle non pourvu d’un dis-
positif automoteur. Tout Etat lié par I'annexe 1 inclura
dans la présente définition les cycles 2 moteur auxiliaire
présentant les caractéristiques qui sont déterminées dans
ladite annexe;

Le terme “poids en charge” d’un véhicule désigne le poids
du véhicule & Parrét et en ordre de marche ainsi que de
son chargement, y compris le poids du conducteur et de
toutes autres personnes transportées en méme temps;

Le terme “charge maximum” désigne le poids du charge-
ment déclaré admissible par I’autorité compétente du pays
d’immatriculation du véhicule;

Le terme “poids maximum autorisé€”” d’un véhicule désigne
le poids du véhicule en ordre de marche et de la charge
maximum.

ARTICLE 5

La présente Convention ne doit pas étre interprétée comme
autorisant le transport de personnes contre rémunération ou
de marchandises autres que les bagages personnels des occu-
pants des véhicules, étant entendu que cette matiére, ainsi
que toutes autres non visées a la présente Convention demeu-
rent du ressort de la législation nationale, sous réserve de
Papplication d’autres conventions ou accords internationaux.
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Chapter II
RULES OF THE ROAD

ARTICLE 6

Each Contracting State shall take appropriate measures
to ensure the observance of the rules set out in this chapter,

ARTICLE 7

Every driver, pedestrian or other road user shall conduct
himself in such a way as not to endanger or obstruct traffic;
he shall avoid all behaviour that might cause damage to
persons, or public or private property.

ARTICLE 8

1. Every vehicle or combination of vehicles proceeding
as a unit shall have a driver.

2. Draught, pack or saddle animals shall have a driver,
and cattle shall be accompanied, except in special areas
which shall be marked at the points of entry.

3. Convoys of vehicles and animals shall have the number
of drivers prescribed by domestic regulations.

4. Convoys shall, if necessary, be divided into sections
of moderate length, and be sufficiently spaced out for the
convenience of traffic. This provision does not apply to
regions where migration of nomads occurs.

5. Drivers shall at all times be able to control their
vehicles or guide their animals. When approaching other
road users, they shall take such precautions as may be
required for the safety of the latter.

ARTICLE 9

1. All vehicular traffic proceeding in the same direction
on any road shall keep to the same side of the road, which
shall be uniform in each country for all roads. Domestic
regulations concerning one-way traffic shall not be affected.

2. As a general rule and whenever the provisions of
article 7 so require, every driver shall:

(g} On two-lane carﬁageways intended for two-waf traffic,
keep his vehicle in the lane appropriate to the direction
in which he is travelling;

(b) On carriageways with more than two lanes, keep his
vehicle in the lane nearest to the edge of the carriage-
way appropriate to the direction in which he is
travelling.

3. Animals shall be kept as near as possible to the edge
of the road in accordance with domestic regulations.

ARTICLE 10

The driver of a vehicle shall at all times have its speed
under. control and shall drive in a reasonable and prudent
manner. He shall slow down or stop whenever circumstances
so require, and particularly when visibility is not good.

_Chapitre 1T

“*REGLES APPLICABLES A LA CIRCULATION
ROUTIERE

ARTICLE 6

Chacun des Etats contractants prendra toutes mesures
appropriées pour assurer I'observation des régles énoncées
au présent chapitre.

ARTICLE 7

Tous les conducteurs, piétons et autres usagers de la
route doivent se comporter de fagon a ne pas constituer
un danger ou une géne pour la circulation. Ils doivent éviter
de causer un dommage aux personnes ou aux propriéiés
publiques ou privées. :

ARTICLE 8

1. Tout véhicule ou ensemble de véhicules couplés mar-
chant isolément doit avoir un conducteur.

2. Les animaux et les bétes de trait, de charge ou de selle
doivent avoir un conducteur et, sauf dans les zones exception-
nelles signalisées & leurs points d’entrée, les bestiaux doivent
étre accompagnés.

3. Les convois de véhicules ou d’animaux deivent avoir
le nombre de conducteurs prévu par la législation nationale.

4. Les convois doivent, le cas échéant, étre fractionnés
en trongons de longueur modérée et séparés des suivants
par des intervalles suffisamment grands pour assurer la
commodité de la circulation. Cette disposition n’est pas
applicable dans les régions ol ont lieu des migrations de
tribus nomades. '

‘5. Les conducteurs doivent constamment avoir le con-
trole de leur véhicule ou pouvoir guider leurs animaux. Ils
doivent prendre toutes précautions utiles pour la sécurité
d’autres usagers lorsqu’ils s’en approchent.

ARTICLE 9

1. Tous les véhicules circulant dans le méme sens doivent
étre maintenus sur le méme coté de la route, le sens de la
circulation dans un pays devant étre uniforme sur toutes les
routes. La réglementation nationale concernant la circulation
a sens unique est réservée.

2. En régle générale et toutes les fois que les prescriptions
de Darticle 7 I'exigent, tout conducteur doit:

a) Sur les chaussées comportant deux voies et prévues pour
la circulation dans les deux sens, maintenir son véhicule
sur la voie affectée au sens de sa marche;

b) Sur les chaussées comportant plus de deux voies, main-
tenir son véhicule sur la voie la plus rapprochée du bord
de la chaussée dans le sens de sa marche.

3. Les animaux doivent &tre maintenus le plus prés pos-
sible du bord de la route dans les conditions prévues par
la législation nationale.

ARTICLE 10

Tout conducteur de véhicules doit rester constamment
maitre de sa vitesse et conduire d’une maniére raisonnable
et prudente. I1 doit ralentir ou s’arréter toutes les fois que
les circonstances D'exigent, notamment lorsque la visibilité
n’est pas bonne.
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ART;CLE 11

1. Drivers when meeting or being overtaken shall keep

a8 close as practicable to the edge of the carriageway on

the side appropriate to the direction in which they are
travelling. In overtaking, a driver shall pass on the left or
the right of the overtaken vehicle or animal according to
the rule observed in the country concerned. These rules
shall not necessarily apply in the case of tramcars, trains
on roads, and certain mountain roads.

2. On the approach of any vehicle or accompanied ani-
mal, drivers shall:

(a) When meeting, leave sufficient space for the vehicle
or accompanied ammal coming from the opposite
direction;

(b) When" being overtaken, keep as close as practicablé
to the appropriate edge of the carriageway and not
accelerate.

3. Drivers intending to overfake shall make sure that
there is sufficient room and sufficient visibility ahead to
permit overtaking without -danger. After overtaking they
shall bring their vehicles back to the right or left hand
side according to the rule observed in the country con-
cerned, but only after making sure that this will not incon-
venience the vehicle, pedestrian or animal overtaken.

Y

ARTICLE 12

.1, Every driver .approaching a fork, crossroad, road
junction or level-crossing shall take special precautions to
avoid acmdents.

2. Priority of passage may be accorded at intersections
on certain roads or sections of road. Such priority shall be
marked by signs and every driver approaching such a road
or section of road shall be bound to yield the right of
way to drivers travelling along it.

3. The provisions of annex 2 regarding the priority of
passage at intersections not -covered by paragraph 2 of
this article shall be applied by the States bound by the

said annex.

4. Every driver before startlng to turn into a road

shall:

(a) Make sure that he can do so without danger to other
road users;

(b)
(¢)

Give adequate notice of his “intention to turn;

Move over as far as practicable to the edge of the
carriageway..on the side appropriate to the direction
in which he is travelling if .he wishes to turn off the
road on that side;

Move as near as practicable towards the middle of the
carriageway if he wishes to leave the road and turn to
the other side, except as provided for in paragraph 2
of article 16;

(d)

(e) In no case hamper the traffic coming from the opposite
direction.

ARTICLE 13

1. Stationary vehicles or animals shall be kept off the
carriageway if feasible, or, if not, as close as practicable
to the edge of the carriageway. Drivers shall not leave
vehicles or animals until they have taken all necessary
precautions to avoid an accident.

»

ArTICLE 11

1. Tout conducteur doit, pour croiser ou se laisser dépas-
ser, se tenir le plus prés possible du bord de la chaussée,
sur la voie affectée au sens de sa marche. Le dépassement
des véhicules et des animaux doit étre effectué, soit a la
droite, soit a la gauche de ceux-ci, suivant le sens de la
circulation observé dans le pays intéressé, Ces régles sont
toutefois réservées a 1’égard des tramways et des trains sur
route ainsi que sur certaines routes de montagne.

2. A Tapproche de tout véhicule ou animal accompagné,
tout conducteur doit:

@) Dans le cas ol un véhicule ou des animaux accompagnés
le croisent, réserver la place suffisante a leur passage;

b) Dans le cas ol un véhicule s’appréte a le dépasser, serrer
le plus prés possible le bord de la chaussée correspondant
au sens de la circulation et ne pas accélérer son allure.

3. Tout conducteur qui veut effectuer un dépassement
doit s’assurer qu’il dispose de I’espace suffisant pour le faire
et que la visibilité 4 I'avant le permet sans danger. Apres
le dépassement, il doit ramener son véhicule vers la droite
ou la gauche, suivant le sens de la circulation observé dans
le pays intéressé, mais seulement aprés s’étre assuré qu’il
peut le faire sans inconvénient pour le véhicule, le piéton ou
Panimal dépassé. ,

ARTICLE 12

1. Tout conducteur abordant une bifurcation, une croisée
de chemins, un carrefour ou un passage a niveau, doit
faire preuve d’une prudence spéciale afin d’éviter tout
accident.

2. La priorité de passage peut éire accordée aux inter-
sections sur certaines routes ou portions de routes. Cette
priorité. est matérialisée par I'apposition de signaux. Tout
conducteur abordant une telle route ou portion de route
a priorité est tenu de céder le passage aux conducteurs
qui circulent sur cette route.

3. Les dispositions de I’annexe 2 relative a la priorité de
passage aux intersections non visées au paragraphe 2 du
présent article sont applicables par les Etats liés par ladite
annexe. -

4. Tout conducteur, avant de s'engager sur une autre
route, doit:

a) S’assurer qu'il peut effectuer sa manceuvre sans danger
pour les autres usagers;

b) Indiquer clairement son intention;

¢) Serrer le plus possible le bord de la’ chaussée correspon-
dant au sens de sa marche, s’il a lmtent:on de quitter
la route en tournant de ce cété;

d) Serrer le plus possible ’axe de la chaussée, s’il veut
quitter la route en tournant de Pautre c6té, sous réserve
.des dispositions du paragraphe 2 de Iarticle 16;

e) En aucun cas, he géner la circulation venant en sens
inverse.

ARTICLE 13

1. Lorsque les véhicules ou animaux sont arrétés sur la
route, ils doivent étre rangés aussi prés que possible du
bord de la chaussée, s’ils ne peuvent. I’étre en dehors de
celle-ci. Les conducteurs ne doivent: quitter les véhicules ou
les animaux qu’aprés avoir pris toutes les précautions néces-
saires pour éviter un accident.
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2. Vehicles and animals shall not be left waiting where
they are likely to cause danger or obstruction, and in
particular at or near a road intersection, a bend or the

top of a hill.

ARTICLE 14

All necessary precautions shall be taken to ensure that the
load of a vehicle shall not be a cause of damage or danger.

ARTICLE 15

1. From nightfall and during the night, or when atmos-
pheric conditions render it necessary, every vehicle or com-
bination of vehicles on a road shall show at least one white
light in front and at least one red light in the rear.

When a vehicle, other than a cycle or a motor-cycle
without sidecar, is provided with only one white light in
front, this shall be placed on the side nearest to traffic
coming from the opposite direction.

In countries where two white front lights are obligatory,
such lights shall be placed one on the right and one on the
left of the vehicle.

The red light may be produced either by a device distinct
from that which produces the white light or lights in front
or by the same device when the vehicle is short enough and
so arranged as to permit this.

2. In no case shall a vehicle have a red light or a red
reflector directed to the front or a white light or a white
reflector directed to the rear. This provision shall not apply
to a white or yellow reversing light in cases where the
domestic legislation of the country of registration of the
vehicle permits such lights.

3. Lights and reflex reflectors shall be such as to ensure
that the vehicle is clearly indicated to other road users.

4. Any Contracting State or subdivision thereof may,
provided that all measures are taken to guarantee normal
conditions of safety, exempt from certain provisions of this
article:

(a) Vehicles used for specml purposes or under special
conditions;

(b) Vehicles of special shape and kind;

(¢c) Stationary vehicles on adequately lighted roads.

ARTICLE 16

1. The provisions of this chapter shall apply to trolley-
buses.

2. (a) Cyclists shall use cycle tracks where there is an
obligation to do so indicated by an appropriate sign, or
where such obligation is imposed by domestic regulations;

(b) Cyclists shall proceed in single file where circum-
'stances so require and, except in special cases provided for
in domestic regulations, shall never proceed more than two
abreast on the carriageway;

(c) Cyclists shall not be towed by vehicles;

.(d) The provisions of paragraph 4 (d) ‘of article 12
shall not apply to cyclists where domestic regulations pro-
vide otherwise.

; 2. Les véhicules et les animaux ne doivent pas stationner
I 6t ils constitueraient un danger ou une géne, notamment
a Pangle de deux voies, dans un virage, au sommet d’une
cote ou a proximité de ceux-ci.

ARTICLE 14

Toutes précautions utiles doivent étre prises pour que le
chargement d’un véhicule ne puisse étre une cause de dom-
mage ou de danger. ‘

ARTICLE 15

1. Dés la tombée du jour et pendant la nuit, ou lorsque
les conditions atmosphériques l'exigent, tout véhicule ou
erisemble de véhicules couplés se trouvant sur une route doit
avoir au moins un feu blanc dirigé vers I'avant et au moins
un feu rouge dirigé vers l’arriére.

Lorsqu’un véhicule, autre qu’un cycle ou qu’un motocycle
sans side-car, est muni d’un seul feu blanc avant, celui-ci
doit étre placé du coté des véhicules venant en sens inverse.

Dans les pays ou deux feux blancs avant sont imposés,
ceux-ci doivent étre placés a droite et a gauche du véhicule.

Le feu rouge peut étre produit, soit par un dispositif
distinct de celui qui produit le ou les feux blancs vers
Pavant, soit par le méme dispositif lorsque la faible longueur
et les dispositions du véhicule le permettent.

2. En aucun cas un véhicule ne fera usage d’un feu rouge
dirigé vers I'avant ou d’un feu blanc dirigé vers l'arriére;
il ne devra pas davantage étre muni de dispositifs réfléchis-
sants rouges a ’avant, blancs & 'arriére. La prescription ne
s’applique pas aux feux blancs ou jaunes de marche arriére
lorsque la législation nationale du pays dlmmatnculauon
du véhicule- permet I'emploi de ces feux.

3. Les feux et les catadioptres doivent signaler efficace-
ment le véhicule aux autres usagers de la route.

4. Tout Etat contractant ou 'une de ses subdivisions peut,
sous réserve que toutes mesures seront prises pour garantir
les conditions normales de sécurité de la circulation, exemp-
ter des dispositions du présent article:

a) Les véhicules employés a des fins ou dans des conditions
particuliéres; :

b) Certains véhicules de forme ou de nature péﬁicu_liérgs;

c¢) Les véhicules stationnés sur une route dont Iéclairage est
suffisant.

ARTICLE 16

1. Les dispositions du présent chapitre sont applicables
aux trolleybus.

2. a) Les cyclistes sont tenus de .circuler sur. les pistes
cyclables lorsqu’un signal .spécial les y invite ou lorsque la
réglementation nationale leur en impose 1’obligation;

b) Les cyclistes doivent se mettre en file simple dans tous
les cas ot les conditions de circulation l'exigent et, sauf dans
les cas exceptionnels prévus par la réglementation nationale,
ils ne doivent ]amals rouler a plus de deux ‘de front sur la
chaussée; : :

¢) Il est interdit aux cychstes de se faire remorquer par
un véhicule;

d) La régle énoncée a I'article 12, paragraphe 4, alinéa d),
ne s’appliquera pas aux cyclistes dans les pays ol la régle-
mentation hationale en dispose autrement.
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Chapter III
SIGNS AND SIGNALS

ARTICLE 17

1. With a view to ensuring a homogeneous system, the
road signs and signals adopted in each Contracting State
shall, as far as possible, be the only ones to be placed on
the roads of that State. Should it be necessary to introduce
any new sign, the shape, colour and type of symbol em-
ployed shall conform with the system in use in that State.

2. The number of approved signs shall be limited to such
as may be strictly necessary. They shall be placed only at
points where they are essential.

3. The danger signs shall be placed at a sufficient distance
from the object indicated to give road users adequate
warning. '

4. The affixing to an approved sign of any notice not
related to the purpose of such sign and liable to obscure it
or to interfere with its character shall be prohibited.

S. All boards and notices which might be confused with

the approved signs or make them more difficult to read shall
be prohibited. '

Chapter IV

PROVISIONS APPLICABLE TO MOTOR VEHICLES AND
TRAILERS IN INTERNATIONAL TRAFFIC

ARTICLE 18

1. In order to be entitled to the benefits of this Convention,
a motor vehicle shall be registered by a Contracting State

or subdivision thereof in the manner prescribed by its
legislation.

2. A registration certificate containing at least the serial
number, known as the registration number, the name or
the trade mark of the maker of the vehicle, the maker’s
identification or serial number, the date of first registration
and the full name and permanent place of residence of the
applicant for the said certificate shall be issued either by

the competent authority or by an association duly empowered
to do so.

3. This certificate shall be accepted by all Contracting
States as prima facie evidence of the information entered
thereon.

ARTICLE 19

1. Every motor vehicle shall display at least at the back
on a special plate or on the vehicle itself, a registration
number issued or allotted by the competent authority. In
the case of a motor vehicle drawing one or more trailers
the single trailer or the last trailer shall display the registra-

tion number of the drawing vehicle or its own registered
number.

2. The composition of the registration number and the
manner in which it is displayed shall be as set out in annex 3.
ARTICLE 20

1. Every motor vehicle shall in addition to the registra-
tion number display at the back, inscribed on a plate or on
the vehicle itself, the distinguishing sign of the place of

Chapitre III
SIGNALISATION

ArTICLE 17

1. Afin d’assurer ’homogénéité de la signalisation, les
signes et signaux adoptés dans chaque Etat contractant
seront, autant que possible, les seuls placés sur les routes de
cet Etat. Dans le cas ou il serait nécessaire d’introduire
quelque nouvean signal, celui-ci devrait, par ses caractéris-
tiques de forme et de couleur, ainsi que par la nature du
symbole éventuellement employé, entrer dans le systéme
en vigueur dans cet Etat.

2. Le nombre des signaux réglementaires sera limité au
minimum nécessaire. Ils ne seront implantés qu’aux endroits
olt leur présence est indispensable.

3. Les signaux de danger doivent étre implantés & une
distance suffisante des obstacles pour les annoncer efficace-
ment aux usagers.

4. L’apposition sur un signal réglementaire de toute
inscription étrangére a I'objet de celui-ci et de nature a en
diminuer la visibilité ou & en altérer le caractére ne sera pas
autorisée.

5. Tous panneaux ou inscriptions qui pourraient préter
a confusion avec les signaux réglementaires ou rendre leur
lecture plus difficile ne seront pas autorisés.

Chapitre IV

DISPOSITIONS APPLICABLES AUX AUTOMOBILES
ET AUX REMORQUES EN CIRCULATION INTER-
NATIONALE

ARTICLE 18

1. Pour bénéficier des dispositions de la présente Con-
vention, toute automobile deoit étre immatriculée par un
Etat contractant ou une de ses subdivisions conformément
a sa législation.

2. 11 est délivré au demandeur, soit par I'autorité compé-
tente, soit par une association habilitée & cet effet, un certi-
ficat d’immatriculation comportant au moins le numéro
d’ordre dit numéro d’immatriculation, le nom ou la marque
du constructeur du véhicule, le numéro de fabrication ou
le numéro de série du constructeur, la date de premiére mise
en circulation, ainsi que le nom, le ou les prénoms et le
domicile du demandeur dudit certificat.

3. Les certificats d’'immatriculation délivrés dans les con-
ditions susvisées seront acceptés dans tous les Etats contrac-
tants comme attestant leur teneur jusqu’a preuve du contraire.

ARTICLE 19

1. Toute automobile doit porter au moins a larriére,
inscrit sur une plaque ou sur le véhicule lui-méme, le numéro
d’immatriculation attribué par 'autorité compétente. Dans
le cas d’un véhicule automobile suivi d’une ou de plusieurs
remorques, la remorque unique ou la derniére remorque
doit porter le numéro d’immatriculation du véhicule tracteur
ou un numéro d’immatriculation propre.

2. La composition et les conditions d’apposition du nu-
méro d’immatriculation sont déterminées a 1’annexe 3.

ARTICLE 20

1. Toute automobile doit, outre le numéro d’immatricula-
tion, porter A Parriére, inscrit sur une plague ou sur le
véhicule lui-méme, un signe distinctif du lieu d’immatricu-
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registration of this vehicle. This sign shall indicate either a

State or a territory which constitutes a distinct unit. from |

the point of view of registration. In the case of a motor
vehicle drawing one or more trailers this sign shall also be
displayed at the back of the single trailer or of the last
trailer.

2. The composition of the distinguishing sign and the
manner in which it is displayed shall be as set out in
annex 4,

ArTicLE 21

Every motor vehicle and trailer shall carry the identifica-
tion marks set out in annex 5.

ARTICLE 22

1. Every motor vehicle and trailer shall be in good work-
ing order and in such safe mechanical condition as not to
endanger the driver, other occupants of the vehicle or any
person upon the road, or cause damage to public or private

property.

2. In addition, every motor vehicle, or trailer, and its
equipment shall conform to the provisions of annex 6 and
the driver of every motor vehicle shall. observe the rules
set out therein.

3. The provisions of this article shall apply to trolley-
buses.

ARTICLE 23

1. The maximum dimensions and weights of vehicles per-
mitted to travel on the roads of each Contracting State or
subdivision thereof shall be matters for domestic legisla-
tion. On certain roads designated by States Parties to
regional agreements or, in the absence of such agreements,
by a Contracting State, the permissible maximum dimensions
and weights shall be those set out in annex 7. .

2. The provisions of this article shall apply to trolley-
buses. -

Chapter V

DRIVERS OF MOTOR VEHICLES IN INTERNATIONAL
TRAFFIC "

ARTICLE 24

1. Each Contracting State shall allow any driver admitted
to its territory who fulfils the conditions which are set out
in annex 8 and who holds a valid driving permit issued
to him, after he has given proof of his competence, by the
competent authority of another Contracting State or sub-
division theréof, or by an association duly empowered by
such authority, to drive on its roads without further examina-
tion motor vehicles of the category or categories defined in
annexes 9 and 10 for which the permit has been issued.

.2. A Contracting State may however require that any
driver admitted to its territory shall carry an international
driving permit conforming to the model contained in
annex 10, especially in the case of a driver coming from a
country where a domestic driving permit is not required
or where the domestic permit issued to him does not conform
to the model contained in annex 9. '

3. The international driving permit shall, after the driver
has given proof of his competence, be delivered by the com-
petent authority of a Contracting State or subdivision

]gtioq de ce véhicule. Ce signe est I'indicatif, soit d’'un Etat,
goit ;d’n territoire’ constituant une unité distincte du point
de vue de 'immatriculation. Dans le cas d’un véhicule suivi
d’une ou de plusieurs remorques, le signe distinctif doit
étre répété a larriére de la remorque unique ou de la
derniére remorque. ‘

2. La composition et les conditions d’apposition du signe
distinctif sont déterminées & 1’annexe 4.

ARTICLE 21

Toute automobile et toute remorque doivent porter les
marques d’identification déterminées a I’annexe 5.

ARTICLE 22

1. Les automobiles et leurs remorques doivent étre en
bon état de marche et en condition de fonctionnement tel
qu’elles ne puissent constituer un danger pour les conduc-
teurs, les occupants du véhicule et les autres usagers de la
route, ni causer un dommage aux propriétés publiques ou
privées.

2. En outre, les automobiles et les remorques et leur
équipement doivent répondre aux conditions prévues a Pan-
nexe 6 et leurs conducteurs doivent observer les prescriptions
de cette annexe.

3. Les dispositions du présent article sont applicables
aux trolleybus.

ARTICLE 23

1. Les dimensions et poids maxima des véhicules admis
a circuler sur les routes d’'un Etat contractant ou de 'une
de ses subdivisions, sont fixés par la législation nationale.
Sur certaines routes désignées par les Etats contvactants &
des accords régionaux, ou i défaut par un Etat contractant,
les dimensions et poids maxima autorisés seront ceux fixés
dans P’annexe 7.

2. Les dispositions du présent article sont applicables aux
trolleybus.

Chapitre V

CONDUCTEURS D’AUTOMOBILES EN CIRCULATION
INTERNATIONALE

ARTICLE 24

1. Chaque Etat contractant autorisera tout conducteur
qui pénétre sur son territoire et qui remplit les conditions
prévues a I'annexe 8, & conduire sur ses routes, sans nouvel
examen, des automobiles de la catégorie ou des catégories
définies aux annexes 9 et 10, pour lesquelles un permis de
conduire valable lui a été délivré, aprés qu’il a fait preuve
de son aptitude, par l'autorité compétente d’un autre Etat
contractant ou d’une de ses subdivisions, ou par une associa-
tion habilitée par cette autorité.

2. Toutefois, un Etat contractant pourra exiger d’un con- .
ducteur qui pénétre sur son territoire qu’il soit porteur
d’un permis international de conduire conforme au modéle
contenu i I'annexe 10, en particulier ¢’il s’agit d’'un con-
ducteur venant d’un pays oll un permis de conduire national
n’est pas exigé ou dans lequel le permis national qui est
délivré n’est pas conforme au modéle contenu a I'annexe 9.

3. Le permis international de conduire sera délivré par
l’autorité compétente d’un Etat contractant ou d’une de ses
subdivisions ou par une association habilitée par cette auto-
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thereof, or by a duly authorized association, and sealed or
stamped by such authority or association. The holder. shall
be entitled to drive in all Contracting States without further
examination motor- vehicles coming within the categories
for ‘which the permit has been issued.

4. The right to use the domestic as well as the 'mtem#tional
driving permit may be refused if it is evident that the condi-
tions of issue are no longer fulfilled.

5. A Contracting State of a subdivision thereof may
withdraw from the driver the. right to use either of the
above-mentioned permits only. if the driver has committed
a driving offence of such a nature as would entail the
forfeiture of his driving permit under the legislation and
regulations of that Contracting State. In such an event, the
Contracting State or subdivision thereof withdrawing the
use of the permit may withdraw and retain the permit until
the period of the withdrawal of use expires or until the
holder leaves the territory of that Contracting State, which-
ever is the earliet, and may record such withdrawal of use
on the permit and communicate the name and address of
the driver to the authority which issued the permit.

‘6. During a period of five years beginning with the entry

into force of this Convention, any driver admitted to inter-
national traffic under the provisions of the International
Convention relative to Motor Traffic signed at Paris on
24 April 1926, or of the Convention on the Regulation of
Inter-American Automotive Traffic opened for signature
at Washington on 15 De¢ember 1943, and holding the docu-
ments required thereunder, shall be considered as fulfilling
the requirements of this article.

ARTICLE 25

The Contracting States undertake to communicate to each
other such information as will enable them to establish the
identity of persons holding domestic or international driving
permits when they are liable to proceedings for a driving
offence. They further undertake to make known the infor-
‘mation required to establish the identity of the owner
or the person in whose name a foreign vehicle which has
been involved in a serious accident is registered.

Chapter VI

PROViSIONS APP.LICA'BLE"..Té CYCLES IN 1NTER-
. NATIONAL TRAFFIC
AR"i.‘lCLE 26
Every cycle shall be equipped with:.
(a) At least ox;e efficient brake;

(b) An audible warning device consisting of 'a bell, to
the exclusion of any other audible. warning. device,
capable of being heard at a reasonable distance;

(¢) A white or yellow light in front and a red light or a
red reflex reflector in the rear from nightfall and during
the night or when atmospheric conditions render it
necessary.

rité sous le sceau ou le cachet de I'autorité ou de I’association
aprés que le conducteur aura fait preuve de son aptitude. Il
permet de conduire, sans nouvel ‘examen, et dans tous les
Etats contractants, les véhicules automobiles entrant dans
les catégories pour lesquelles il aura été délivra.

4. Le droit de faire usage des permis de conduire tant
nationaux qu’internationaux peut étre refusé s’il est évident
que les conditions prescrites pour leur délivrance ne sont
plus remplies, -

5. Un Etat contractant ou une de ses subdivisions ne
peut retirer i ‘un conducteur le droit de faire usage d’un
des permis visés ci-dessus que si ce dernier a commis une
infraction a la réglementation nationale en matiére de circu-
lation susceptible d’entrainer le retrait du permis de con-
duire en vertu de la législation dudit Etat contractant. En
pareil cas, 'Etat contractant ou celle de'ses subdivisions qui
a retiré 'usage du permis pourra se faire remettre le permis
et le conserver jusqu’a l'expiration du délai pendant lequel
Pusage de ce permis est retiré au conducteur, ou jusqu’au
moment oi1 ce dernier quittera le territoire de cet Etat con-
tractant, si son départ est antérieur & l’expiration dudit
délai. L’Etat ou sa subdivision pourra porter sur le permis
une mention du retrait ainsi effectué et communiquer les
nom et adresse du conducteur & lautorité qui a délivré le
permis. :

6. Pendant une période de cinq années’ a partir de
Pentrée en vigueur de la présente Convention, tout conduc-
teur admis 4 la circulation internationale en vertu des dis-
positions de la Convention internationale relative a la
circulation automobile signée a Paris, le 24 avril 1926, ou
de la Convention sur la réglementation de la circulation
automobile interaméricaine ouverte i la signature a Wa-
shington, le 15 décembre 1943, et posséda;nt les documents
exigés par celles-ci, sera considéré comme satisfaisant aux
conditions prévues au présent article. '

ARTICLE 25

Les Etats contractants s’engagent & se communiquer réci-
proquement les renseignements propres a établir I'identité
des personnes titulaires d’un permis national ou international
de conduire lorsqu’elles sont passibles d’une pénalité pour
infraction a la réglementation de la circulation. Ils se com-
muniqueront de méme les renseignements propres a établir
Pidentité du propriétaire ou de la personne au nom de
laquelle tout véhicule étranger qui a été occasion d’un
accident grave a été immatriculé.

Chapitre VI
DISPOSI'i‘_IONS APPLICABLES AUX CYCLESV
CIRCULANT INTERNATIONALEMENT
ARTICLE 2
Les cycles doivent étre pourvus des dispositifs suivants:
a) Au moins un_frein efficace;

b) Un appareil avertisseur sonore constitué par un timbre
susceptible d’étre entendu i distance suffisante, a P'exclu-
sion de tout autre avertisseur sonore; '

¢) Un feu blanc ou jaune dirigé vers I’avant, ainsi qu’un
feu rouge ou un dispositif réfléchissant dirigé vers I’ar-
riére, dés la tombée du jour et pendant la nuit, ou
lorsque les conditions ’exigent.
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Chapter VII
FINAL PROVISIONS

ArTIiCLE 27 -

1. This Convention shall be open, until 31 December
1949, for signature by all States Members of the United
Nations and by every State invited to attend the United
Nations Conference on Road and Motor Transport held at
Geneva in 1949,

2. This Convention shall be ratified and the instruments
of ratification deposited with the Secretary-General of the
United Nations. :

3. From 1 January 1950, this Convention shall be open

for accession by those of the States referred to in para-

graph 1 of this article which have not signed this Conven-
tion and by any other State which the Economic and Social
Council. may by resolution declare to be eligible. It shall
also be open for accession on behalf of any Trust Territory
of which the United Nations is the Administering Authority.

4. Accession shall be effected by the deposit of an instru-
ment of accession with the Secretary-General of the United
Nations.

ARTICLE 28

1. Any State may, at the time of signature, ratification
or accession, or at any time thereafter, declare, by notifica-
tion addressed to the Secretary-General of the United
Nations, that the provisions of this Convention will be
applicable to all or any of the territories for the international
relations of which it is responsible. These provisions shall
become applicable in the territories named in the notification
thirty days after the date of receipt of such notification by
the Secretary-General or, if the Convention has not entered
into force at that time, then upon the date of its entry
into force.

2. Each Contr;acting State, when circumstances permit,
undertakes to take as soon as possible the necessary steps
in order to extend the application of this Convention to the
territories for the international relations of which it is
responsible, subject, where necessary for constitutional rea-
sons, to the consent of the governments of such territories.

3. Any State which has made a declaration under para-
graph 1 of this article applying this Convention to any
territory for the international relations of which it is re-
sponsible may at any time thereafter declare by notification
given to the Secretary-General that the Convention shall
cease to apply-to any territory named in the notification and
the Convention shall, after the expiration of one year from
the date of the notification, cease to apply to such territory.

ARTICLE 29

This Convention shall enter into force on the thirtieth
day after the date of the deposit of the fifth instrument of
ratification or accession. This Convention shall enter into
force for each State ratifying or acceding after that date
on the thirtieth day after the deposit of its instrument of
ratification or accession. .

" The Secretary General of the United Nations shall notify
each of the signatory or acceding States and every other
State invited to attend the United Nations Conference on
Road and Motor Transport of the date-on which this Con-
vention enters. into force. - .

-Chapitre VII
CLAUSES FINALES

ARTICLE 27

1. La présente Convention sera ouverte, jusqu’au 31 dé.
cembre 1949, a la signature de tous les Etats Membres des
Nations Unies et de tout Etat invité & participer a la Con-
férence sur les transports routiers et les transports auto-
mobiles tenue & Genéve en 1949.

2. La présente Convention sera ratifiée. Les instruments
de ratification seront deposes aupres du Secrétaire général
des Nations Unies. :

3. A partir.du ler janvier 1950, les Etats mentionnés au
paragraphe 1 de cet article qui n’auront pas signé la présente
Convention ainsi que tout. autre Etat désigné a cet effet par
une résolution du Conseil économique et social pourront
adhérer a la présente Convention, Celleci sera ‘également
ouverte a 'adhésion au nom de tout Territoire sous tutelle
dont I’administration est confiée aux Nations Unies.

4. L’adhésion se fera par le dépdt d’un instrument d’adhé-
sion auprés du Secrétaire général .des Nations Unies,

ARTICLE 28

1. Tout Etat pourra, lors de la signature, de la ratification
ou de I’adhésion ou & tout autre moment, par la suite, déclarer
par notification adressée au Secrétaire général des Nations
Unies, que les dispositions de la présente Convention seront
applicables & tout territoire dont il assure les relations inter-
nationales. Ces dispositions deviendront applicables dans le
ou les territoires désignés dans la notification trente jours
aprés la date & laquelle le Secrétaire général aura regu la-
dite notification, ou, si la Convention n’est pas alors entrée
en vigueur, au moment de son entrée en vigueur.

2. Lorsque les circonstances le permettent, tout Etat con-
tractant s’engage 4 prendre le plus tét possible les. mesures
nécessaires pour étendre I'application de la présente Con-
vention aux territoires dont il assure les relations interna-
tionales, sous réserve, si des raisons constitutionnelles I'exi-
gent, du consentement des gouvernements de ces territoires.

3. Tout Etat qui a fait une déclaration conformément aux
dispositions du paragraphe 1 du présent article concernant
Papplication de la présente Convention & un territoire dont
il assure les relations internationales pourra, par la suite,
déclarer a tout moment, par notification adressée au Secré-
taire général, que la présente Convention cessera d’étre
applicable au territoire désigné dans la notification. Un an
a partir de la date de la notification, la Convention cessera
d’étre applicable au territoire visé.

ARTICLE 29

La présente Convention entrera en vigueur le trentiéme
jour qui suivra la date du dépét du cinguiéme instrument
de ratification ou d’adhésion. Pour chaque Etat qui la
ratifiera ou y adhérera aprés cette date, la présente Con-
vention entrera en vigueur le trentiéme jour qui suivra le
dépét de Pinstrument de ratification ou d’adhésion dudit
Etat.

Le Secretau'e general des Nations 'Unies notifiera la
date d’entrée en vigueur de la présente Convention & chacun
des Etats 51gnata1res ou adhérents ainsi qu’aux autres Etats
qui ont été invités & participer & la Conférence des Nations
Unies sur les transports routiers et lés transports’ automobiles.
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. ARTICLE 30

This Convention shall terminate and replace, in relations
between the Contracting States, the International Conven-
tion relative to Motor Traffic and the International Conven-
tion relative to Road Traffic signed at Paris on 24 April
1926, and the Convention on the Regulation of Inter-
American Automotive Traffic opened for signature at Wash-
ington on 15 December 1943.

ArticLE 31

1. Any amendment to this Convention may be proposed
by any Contracting State.-The text of such proposed amend-
ment shall be communicated to the Secretary-General of the
United ‘Nations who shall transmit it to each Contracting
State with a request that such State reply within four months
stating whether it:

(@) Desires that a conference be convented to consider the
proposed amendment; or

(b) Favours the acceptance of the proposed amendment
without a conference; or

(¢) Favours the rejection of the proposed amendment with-
out a conference.

The proposed amendment shall also be transmitted by
the Secretary-General to all States, other than Contracting
States, invited to attend the United Nations Conference on
Road and Motor Transport.

2. The Secretary-General shall convene a conference of
the Contracting States to consider the proposed amendment,
if the convening of a conference is requested: ~

(a). By at least one-quarter of the Contracting States in the
case of a proposed amendment to any part of the Con-
vention other than the annexes;

(b) By at least one-third of the Contracting States in the
case of a proposed amendment to an annex other than
annexes 1 and 2;

(¢} In the case of annexes 1 and 2 by at least one-third
of the States bound by the annex to which an amend.
ment has been proposed.

The Secretary-General shall invite to the Conference such
States, other than Contracting States, invited to attend the
United Nations Conference on Road and Motor Transport
‘or whose participation would, in the opinion of the Eco-
nomic and Social Council, be desirable.

The prbvisions of this paragraph shall not apply in cases
where an amendment to the Convention has been adopted
in accordance with paragraph 5 of this article.

3. Any amendment to this Convention which shall be
adopted by a two-thirds majority vote of a conference shall
be communicated to all Contracting States for acceptance.
Ninety days after its acceptance by two-thirds of the Con-
tracting States each amendment to the Convention,